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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

AT HYDERABAD
i 1

QRIGINAL__APPLICATION

DATE OF ORDER __: _ 16

40,245 \6

- b S O SR D b S -
‘ ‘I

5d ,Nazeer Ahmed
N.V.Siva Ram

And

Sr.Divisional Pex'sonnel Officer,
'SC Railvay, Vijayawada Division,
Vijayawade, Krishna District.
| |
Oivisionel Railway Manager,
SC Rlys, Vijayawada Division,
Vi jayawada, Krishna District.

General Manager,

SC Railuay,

=8-96,

eee Applicants

Rail Nilayam, Sec‘bad.

Counssl for the Appﬁicaats :

Counsel for the Respondents

CORAM:

THE HON'BLE SHRI R.RANGARAJAN

. ees Respondenta

‘Shri 8.Narasimha SharLa

Shri D.F.Paul, SC fer

MEMBER (A)

eee 20

HYDERABAD BE/NCH

Rlys
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earatuhile division

{Oral Orders p

Thera are two applicants in this 0.A. The first

applicant came to Vi
the sscond appliéant

Guntakal Division wh

Bs,1400-2300 in the
Divigion in the gra

11.,9.84 reaspectively

2040, Hence they fi
last pay drawn in ea
in the grade of Rs,12

is statad that those

2, Aggrieved by
protection of theair

Vol.Il as directed

3 In a similar
by ths judgement dt,
tions in case of tha
this DA have alse su
reprasantatiﬁns are

tha representations

Law will meet the dn

% | ceede

Membar (R) ).

ar Hon'ble Shri R.Rangarajan,

- - - A

jayawada Oivision from Hubli qharaaa
cams to Vljayawédé"ﬂiuiaiqn from
ile they waere working imn the grade of
a;lior division, Uhen tﬁoijainnd Vi jayawada
@ of #,330-560/1200-2040 on 28-10-§5 and
their pay‘uhich they were drawving|in the
was not protected in the grade of Rs.1200-
lead representations for protec%ing thair
rstuhile division in Vi jayawads Division
00-2040 et pages 11 and 12 of the 0.A. It

representations sre not replisd sg far,

the above, they have filed this OA|for
pay in terms of the Rule 1313 of IREC

in the cass of the applicants in DA 1252/94,
| ]

OA No,713/96 it was directed by this Tribunal

7-8~96 to disposs of ths pending raprasentd-

applicants therein, As the epplicants in

bmitted thair representations and ;s their

still pending, a direction te dispogse of

of the applicants in accordancs with ths

sa of justice,
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4, In the roé;lt. the following &iraction is given i=

‘Raspnadent No.2 should dispose of the
tepresantations of the applicants enclosed
as Annaxurem - ¥ and V1 tn the OA in
accordance{uith the Law taking due note of
Rule 1313 #f IREC Vol.Il and the directions
given 1in 04 1252/94 on the file of this

Banch," w

Se Time Por compliance is three months from the date of

raceipt of a copy offthis order. In case the applicant gets

‘8 favoursble dac;sinn from tha Respundont No.2 they ary

vas filad on 15-7-9,).

\ .
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6o DA is urdarﬁq accerdingly at the admission ata

No order as to cos#@.

(R, RANGARA JAN)
Member (A)

Dated: 16th_August, 1996,
Dictatad in Open Court.
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0.A .ND.,995/96 _{

Copy te: ' |

|

1. Senior DlwlﬁlﬂﬂalJPersmnnel D?Flcer,
Sputh Central Railuway, Vijayawada Rivisien,
i jayawada, Krlahha District.

2. Divisional Rallua Manager,
Sguth Central Railways,
‘Vijayawada Diwvisign,
\tijayawada, Kelshra District.

3. General Manager,
South Central.Raﬂluay,
Railnilagam, ’ ‘

Secunderabad, ,
4. On@ copy to MR:B{Narasimha Sarma, Advecate,

CAT,Hyderabad.

5, One copy to Mr. DiF Paul, SE for Ralluays,
CAT Hydarabad. :

6. One copy to Libr£ry,caT,Hyderabad:

7. One dupllcate cmLy.
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CHECKED 8Y
APPROVED BY

THE CENTRAL ADMINISTR-TINZ. TRIBUNAL

HYDZRA G50 BENCH -HYDSRZ 840
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THZ HON'BLE 3HRI R,R:NGAR:JAR: M(A)

o 16/%76

AS JITRORAGN
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v DR R

BRDER=D/R
NO DRDZR AS TD C£O575.
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